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Separsto paging is given to thf PPrt la o~der Bat if arag 
be 61ed as a aeparate compllatIon. 

Acta of the Gnjarat LegisIatnre and Ordinances promulgated and 
Regelations made by the Governor. 

The following Act of the Gujarat Legislature having been assented to by the 
President on the 5th Octokr. 1972, is hereby published for gcr~eral information. 

S, S. SHAH, 
Secretary to the Government of Gujarat, 

Legal Department. 

GUJARAT ACT NO. 21 OF 1972. 

First  published, after having received rhe assent of the President in the 
"Gujarar Governmenr Gazette" or! !he 19th October. 1972.) 

An Act further to ametid thc Bombay Industrial Relations Act, 1946 and the 
Industrial Disputes Act, 1947 in its application to the State of Gujarat. 

It ia horeby emted  in thc Twenty-third Year of the Republic of India 
an follows :- 

I. ( I )  Thia Act m y  be called the Bombay Indu~trid Relatiom and 
Indudrial Disputes (Gujarat Amendment) Act, 1972. Bhort title 

and 
mmr. encs. 

(2) It shall come into form on auch2 date na the St-ate iGorement m y ,  merit. 

by notification in the Ojfkial Cfazctle, appoint. 
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Amendment 2. In nection 3 of the Bombay Industrial Relatiom Act, I946 (herein- Born 
=tion nRer rcferred to as "the Bombay Acty'), after clauas (ll), the followily h u -  f; of Born. XI .r 1947. m ahall be ineerkd , nmwly :- 1w: 

"(1IA)"Counoil" mefins a Joint Management Council for any under- 
taking conrrtituted under aection 53A". 

Insertion 
of Chapter 

3. After Chapter IX of the Bombay Act, the following Chapter ahall 
IXA in be imerted, namely :- 
Born. XI 
of 1947. ''CHAPrnR IXA 

J o m  B~ANAGEMENT COUNCIU. 

Corntitation 53A. ( I )  If in respect of any industry, the 8tatc Government is 
of Joint 
Management opinion that it is desirable in public inter& ,t take action under this 
Counoilr. section, it may, in the case of all undedskinga or any class of under- 

t & q  in such industry, in which five Ilundred or more employees are 
employed or have been employed on any day in the prccediug twell-~ 
month, by generid or qwcial order, require the employer to wnstitut;e in 
the prescribed manner and mithin the prescribed time limit n Joint Ifa- 
mgement Council, considing of such number of mrmbers as may be prescri- 
bed, comprjaed of representatives of employers and cmployeea engaged in the 
undert&ing, so however that the number of repreacntativee of employten on 
the Council shall not he lcss than the number of represcrltstiveu of the cm- 
ploycrs. Notwitbsbndi~~g ;mfihing coritain~tl in this Act, the reprcscrltatives 
of the employees on t-he Council dm11 he elected in tho premrihed l~lallner by 
the e n l ~ l o ~ e e s  engaged in tbc unclcrtaking frorn amongst themelvrs : 

fiovided &at a list of industries in respect of which no ordcr is issued un~ler 
this aub-sc&ion shall be laid by thc State Govenlment before the Stak  rfigisIa- 
tm within t;hirty days from the commencement of i t s  first S v ~ i o n  of each year. 

(2) One of the members of the Council shall be appointed aaimn in 
mrdanco  with rules made in this behalf. 

Funotionm 63B. (1) The Council ha l l  bo cbarg~d with the general duty to pro- 
of hu"oil. mote and atlsjst in the management of the undertaking in a more efficient, 

orderly and economical manner, and for t,hat purpose and witbout pre- 
j u d i ~  to the generality of the foregoing provision, it shall be the duty of 
the Council- 

(a) to promote cordial relations bctwecn the employer and employees; 

(b) to build up understanding and trwt between them; 

(0 )  to promote measures which lead to substantial increase in 
produot ivity ; 

(a) tosscure better administration of welfare measures and &equate 
safety maasuree l 

to ttain the employees in understanding the reaponaibfities of 
management of the undertaking and in daring such wponsibi]ities 
to the axtent considered feasible; and 

Cf) to do ~uoh other things tla mby be premribed. 



(2) Tlie bunoil ahall be consulted by the employer on all mattma 
relating t o  the magement  of the undertahg specified in sub-aevtion 
(1) md it &dl be the duty ofthe Counoil to advise the employer on 
any matter M) referred to  it. 

(3) The Council ahall be entrusted by the employer with 8u0h admi- 
lliatrativo functions, appearing to be wimecked witb, or rebvant to, the 
discharge by the Council of its duties under this section, am may be 
preeoribed. 

(4)  It shall be the duty of the employer to furni& t o  the Council 
neoeaeary illformtion relating to such mattern aamay be presribed for 
the purpow of enabling it to discharge its dubiea under this Act. 

(5) The Council ahall follow such procedure in the disoharge of ita 
dutier 8sm may be preacribed.". 

4. After seation 10BA of the Bombay Aot, the following section ahall Insertion 
be inserted, namely:- of wotion 

lO6B in 
Born. XI of 
1H'L 

"1061. An7 employer who failm to ilominate hi8 representatives PenrIt 
to be appointed sa members of the Counoil within the timc limit ape~ i -  ~ 2 ! ~ ~  
f i d  for the constitution of the Council under sub-section (1) of aection ,,a, ,, 
63A ahall, on conviction, be punishable with fine which may extend thanoil b~ 
t o  fifty a p e -  and in t.he case of a continukg failure, with an addi- employern 
tional fine which may extend to fiRy rupeee for every day during 
which such failure continues .". 
5. In section 123 of the Bombay Aot, in aub-section (Z ) ,  after olause Arnendmd 

(y) the following clauses shall be inserted, namely:-- of mtion 125 
of Bom. XI 
of 19-47. 

"(ya) the mnner of constituting a Council and filling of vrroanciea 
therein, the number of members of such Council, and the manner of electing 
tho reprcscntativcs of employees under sub-section ( I )  of section 63A; 

(y-b) the other things whicb a Counoil may do under olause (f) of 
sub-nection (1) of section 63B; 

(y-G) the adminietrative funotione with which a Guncil ehall be entr- 
uated under sub-seotion (3) of eection 63B; 

(yd) mattera relating to which information hall be furnished to the 
&unoil by the employers under sub-section (4) of section 53B ; 

\ 

(y-e) the' pmcedure to be followed by the Council in the disoharge 
of its datiar, under ~ub-&ion (5) of h i o n  63B;". 
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Amendment 6, fn section 2 of the Ti~dnstrial Disputes Act., 1947 in its applioa- xr 
of mmtkin 
I rrv tion to the 8tata of Gujarnt (hereinafter roforrcd t o  as 'Yho central A&"), G, 
af 1947, after clauaa (ee), the following olauee &a11 bo inserted, namely:- 

"(a) "Counoil" mean8 a Joint Management Council for any industrial 
elrtabhhment oonetitutd luidor section 3A ; ". 

h u r t i o n  7. Mter motion 3 of the Central Act, the following seotion &all ba 
of-tion aA inmrbed, namely :- 
in XIV of 
lM7. 

h i n t  '?A. (1) If in mapeat of any industry, in relation to tha induatrisrl 
M*mwenent dinpute in which the appropriate Government i~ the Statc Government, the 
hunsil. State Govarnment is of opinion that it i a  desirable iu pnblic interest to take 

aotion under this wetion, it may, in the case of all in(lustrid estnblishmcnts 
or any class of industrial establishments in such industry, in wbicb five hundred 
or more workmen are amployed or have bccn employed on any day in the 
preoeding twelve months, by general or special order, require the employer 
te constitute in the prescribed manner and within the prescribed time 
limit a Joint Management Council consisting of such number of mem- 
bere MI may be prescribed, comprised of representatives of employera 
and workmen engaged in the establishment, ao however that t.he number 
of representatives of workmen on the &nncil shall not bo less than tha 
number of reprrscntabivea of the employers. Thc rcprrstynt;~tives of thr! morlmnien 
on the Council shall be electcd in the prcscribcd mannrr by tlic I!-orkmen en- 
gaged in the catablishment from amongst tbcmsclvcs: 

Provided that a aid of indl~stries in respect of which no order is iasucd under 
this 8ub-section shall bt: laid by the Stak  Government before thc St,:itc Legis- 
lature within thirty days from thc commencement of its fist Scmion of cach year. 

(2) One of the members of the Cu~mcil sball bc appointed as Chair- 
man in amrdance with ruks made in this behalf. 

Fanctiono 3B. (I) The Council shall be charged with tho general duty to 
of the 
Council. 

promote and aasist in the management of the industrial estsblishment 
in a more efficient, orderly and economic81 manner, and for that pur- 
pose and without prejudice to the genera1it.y of the foregoing provision, 
i& dull be tbe duty of the Camoil- 

(a) to pmmote todial relations between the employer and crnployeea; 
(b) to build up understanding and trust betwe-en them ; 

(c) to promote measures which lead to substantial incrcnse in prod~~ctivity ; 

( d )  to secure better administration of welfiirc mcaslircs and adequatc mfety 
mcaaureu; 

(e) to train the cmploye~ in underfitanding thc rcsponsibihties of manage- 
ment of t,he undertaking and in  har ring such r~poneibilit~ies to the extent 
mmidered feraible; and 

(fJ to do such other .thhg ru may be .prescribed. 
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(2) Thc Council shall he cou~ultd  by tho employer on all m:~t,t.crs relating 
to the rt~ansgemant of the industrial catnblidimcnt, sycif icrl ir, sub-scct,ioa ( I )  
and it shall be the dnty of tha Coundl to  advise the urr~ployer on tmy 
matter so rcferrcd to it. 

(3) Tho Council sbdl b:: cntrusbd 1)v ihc emy)loyer mith quch n3mi:liatrat.i~~ 
filnetion; appearin8 to b: conn3ckd with, or relevant to, the dischzry hy tJic 
Council of i ts duties r:?~cler this section as may bc prescribed. 

(4)  It shall be the  duty of the cmploycr to fur:lisb to thi. Council vect:xwry 
infornlation relating to such mnttcrs r.s mxy b- prescribcc\ for the purpose of 
enabling it to discharge ik duties undcr t,!~ls Act. 

(5) Th? Council shxll follow such proszdmc in the dischargs of its dtrtiea 
as rnay be prescribed.". 

, 8. Aft!.r scction 30 of ths Central Act, the follon~iiig section shnll be inserted, Inwrtiou 
namely:- of wct i~n  

tUA in XIV 

"33.4. Any employer who fails to noininate his represer~tativcs to Le appoin- Psarltj 
ted as rn?mS>rs of th3 Csuncil within t h ~  t i rnu  limit specified for the constitu- forf'irur* 

to nominhh 
tion of th.? Council un ler sub-scction (1) of ~wtion 3.4 ahall, 011 conviction, he ,,,h,, ,, 
puni~htble mith fin2 which may extend to fif:y rupces and in tlio case of a Council by 
continuins failure, wit11 sn 8d:lItionsl fine tvhich may extcnd to fifty rupccstmp'oye'. 
for every day duriv which such failure ~ont~i~incs.". 

9. In section 35 of thn Cantral Act, in sub-section (2), after clause [A), Amendmemi 

the following clauses shall be inscrted, namely:- of wctiun 38 
of XIV of 
1847. 

"(&I) t,ha manner of constit.ut.ir~q a Cmtwil and filling of vacancies therein, 
the nurnbcr of m ~ m k r s  of such Council, nnd the manner of electing the rc- 
preeenbtivcs of workmen under sub-section ( I )  of section 3A; 

(b-2) the other thing3 mhicl.1 s Cour~cil may do undc,r dauut: ( J )  of sub- 
section ( I )  of scction 33; 

I&?) thc adtninistrative functions wihh which a Couucil shall be sntrurrted 
under sub-section (3) of section 313; 

(&4) rnatkrs relating to which information alial! he furnishcd to the 
Council by the empjoyers under uub-section (4)  of ,wtiotl 3B; 

(b5) the procedure to be followed by the Council in tho d i ~ c h s r ~ e  of its 
i lutic~ under sub-section (5)  of section 33.". 

- --- 
PRlmED AT THE GOVERNMENT C e m L  PK@SS, GAM)HINAGAR 
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K. M. SATWANI, 
Secretarg to the Govzrnnlent of Gujarat, 

Legal T)ep;lrtnlenC. 

GUJARAT ACT NO, 22 OF 1981. 

(First published, after having received the assent of tile President it1 the 
''G~djamt Governlnenr Grczelfe" on the 25th June, 1981). 

An Act further to amend the Bombay Industrial Relations Act, 1946, and the 
Industrial~Disputes Act, 1947, in its application to the ~ t a t c  of Gujarat. 

It is hercby enacted in the Thirty-second Year of the Republic of India as \ 

folhws : - 
I 

1. ( I )  This Act may be called the Bombay Industrial Rel:iiions nr?d Jndustrial ~ h o r t  
Disputes (Cfujarat Amehdrnent) Act, 1981. title and 

mmrnen- 
metit. 

(2) It shall m e  into force on such date as the State Government may, by 
antification in the Officinl Gazefre, appoint. 
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h d m e n t  In the Bombay Industrial Relations Act, 1946 (hereinafter referred' to as hm. 
of motion 3 
of bm, XI "the Bomhy Act''). h section 3. in clause (131, in subclauao (b), in paragraph g\;f . P 
of 1847. (ii), for the words "five hundred", tho words "one thousand" shall be substituted. 

Amsndment 3. fLI the Bombay Act, d o n  9 shall be renumbred as sub-section ( I )  of 
of eeotion 9 

Born. XI that section and in sub-sedion ( I )  as so renumbered, 
of 1047, 

(1) for tbs words, "&e prescribed qudi@cations to presidk over such 
Courts", the words, brackets .and figure "the qualifications s p i f i e d  in sub- 
secticxi (2) to preside over such Courts" shall & substituted: 

(2) for the proviso, the following sub-section shall be substituted, namely :- 

"(2) A person shall not k qualified for appointment as the Prcsidiag 
Officer of a Labour Court unless,- 

XlV of 
19L7. 

. (a) he has practised as an advocate or a pleader for not less than three 
years in the High Court or any court subordinate thereto, or in any Labcur 
Court, Industrial Court or Tribunal established in ,the State under this Act 
or the Industrial Disputes Act, 1947 or any law corcespnding to any sudl 
Act, for the time being in force in the State; or 

(b) he has regularly appeared as a mcmkr of a trade uniail for nitt 
less than seven years in proceedings before any sucl~ Labour Court, 
Industrial Court or Tribunal and' holds a degree in law of a University 
established by law in any part of India, or 

(c) he holds a degree in  law of a University established by law in any , 

part of India and has held an office not lower in iank thail that of a 
Registrar of a Labour Court or an Industrial Court or of an Assistant 
Commissioner of Labur  under the State Government, for not less than 
five years.". 

Amendmelit 4. In the Industrial Disputes Act, 1947 in its application to the State of XXV 
or 

of motion 2 Gujarat (hereinafter referred to as "the Central Act"), in section 2, in clause (51, 19n. 
of Aot Np. 
XIV of I!, 17, in sub-clause liv), for the words "five hurdrzd" the words "one thousand six 

hundred" shall k substituted. 

BmenrItneut 5. In the Central Act, in section 7A, in sub-section (3), after clause ( r ) ,  the 
ef 7A followit~g clausc: shall be added, namely : - 
of dot Vo. *' ""- "(dj he holds a degree in law of a University established by law in any 

part of India and is holding or has held an ofice not lower in rank than (hat 
of Assistant Commissioner of Labour under, the State Govzrnmcnt for not less 
than ten years.". - 

PAINIBD THE GOVERNMENT CRNTRhL PRESS, OANDlnNAOAR 
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